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IN THE COURT OF THE ASSISTANT SESSIONS JUDGE: 

UDALGURI: ASSAM 

Sessions Case No. 50/2019 

(Arising out of G.R. Case No. 312/2018) 
U/S 370(4) IPC 

 

 
PRESENT  : Shah Syed Ahadur Rahman, AJS 

 
Committed by:- CJM, Udalguri. 
 

Charge framed on:-26-06-2019. 
 

 
       State of Assam 

      -Vs – 

                                   Anan Toppo……….Accused person. 
 

 
Date of Recording Evidence on –09-04-2021. 

Date of Hearing Argument on ---21-06-2021. 

Date of Delivering the Judgment on –29-06-2021. 

 

Appearance: 

Advocate for the State---------Mr. B.K. Chetry, Learned A.P.P. 

Advocate for the Accused person-----Mr. Jaharuddin Ahmed, 

Learned Advocate. 

 

JUDGMENT 

 

1. The brief fact of the case is that Purna Proja of 

Bamunjuli (Ganesh Chowk) under Dimakuchi P.S. in the 
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District of Udalguri, lodged an ejahar at Dimakuchi P.S. 

on 27-03-2018, stating that on 24-03-2018, at about 

06.30 am in the morning his minor daughter aged 13 

years was taken away by the accused for doing 

household work at the residence of the accused, 

accused has taken away informant’s minor daughter 

inspite of having his own wife. After that whereabouts 

of the minor victim girl is not to be found.  

 

2. After receipt of the ejahar, police registered a case vide 

Dimakuchi P.S. Case No. 35/18 under Section 366 IPC 

and later on added Section 366-A IPC. After completion 

of investigation police submitted charge sheet under 

Section 366 IPC against the accused Anan Toppo. 

 

3. On 21-05-2019, the committal Magistrate after 

complying the provision of Section 207 Cr.P.C. 

committed the case record to the Court of Sessions as 

charge sheeted Section is exclusively triable by the 

Court of Sessions. 

 

4. Thereafter, the Hon’ble Court of Sessions transferred 

the case record to the Court of learned Addl. Sessions 

Judge, Udalguri on 04-06-2019. 

 

5. After hearing both the parties, the then Hon’ble Addl. 

Sessions Judge, Udalguri vide order dated 26-06-2019 
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after going through the relevant materials and upon 

hearing both the parties found a prima facie case, 

framed charge under Section 370 (4) IPC to which the 

accused pleaded not guilty and claimed to stand trial.   

 

6. Thereafter, the Hon’ble Court of Sessions transferred 

the case record to this Court on 09-12-2020. 

 

7. Prosecution examined as many as two witnesses also 

accused was examined under Section 313 Cr.P.C. and 

on being asked accused denied to adduce any defence 

evidence.  

 

8. Point for determination: 

 

(i) Whether accused on or about the day of 24-03-

2018 under Dimakuchi P.S. committed the offence 

of trafficking for the purpose of harbouring the 

minor victim girl by inducement, and thereby 

committed an offence punishable under Section 

370 (4) IPC? 

 

 

DISCUSSION, DECISION AND REASONS 

THEREOF: 
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9. I have heard the contention of the learned counsel 

appearing for the State as well as for the learned 

defence counsel appearing for the accused person. 

 

10. Before appreciating the arguments put forward by 

learned Addl. P.P. for the State as well as the rival 

submission advanced by the learned defence counsel, I 

would like to discuss the evidence adduced by the 

prosecution. 

 

11. PW1, Purna Proja is the informant of this case and 

father of the minor victim girl. He had deposed that his 

minor victim daughter after having a quarrel at home 

went to Delhi along with the accused. Then he informed 

the matter to Pressure group and as advised by them, 

PW1 lodged the case. Later on, his minor victim girl 

herself came back to his home. Ext.1 is the FIR and 

Ext.1 (1) is his signature. In cross-examination he has 

stated that he has no any grievance if accused is 

acquitted.  

 

12. From this witness, nothing any implicating 

material has come out against the accused. So is the 

PW2, the minor victim girl in the same tune 

corroborated the evidence of PW1. Her evidence is to 

the effect that she went to Delhi on her own volition. 

Accused was working at Delhi from before.  



5 

 

 

13. Cumulative assessment of the evidence on record, 

do not make out a case wherein the accused is found to 

use threat, force, practicing fraud or deception to take 

the victim with him. There is also no evidence that the 

accused habitually imports, exports, removes, buys, 

sells, traffics or deals in slaves. 

 

14. Above being the discussions, it has been decided 

that prosecution has failed to bring the ingredients of 

offence under Section 370(4) IPC against the accused 

beyond all reasonable doubt and accordingly accused 

person is acquitted. 

 

15. Situated thus the point for determination is 

decided in the negative and against the prosecution. 

 

ORDER 

 

16. In the result, the accused Anan Toppo is found 

not guilty under Section 370(4) I.P.C., and acquitted of 

charge from the aforesaid section, and set with liberty 

forthwith.  
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17. The term of bail bond of accused person is 

extended for a period of 6 (six) months from to-day as 

provided u/s 437(A) Cr.P.C. 

 

18. The seized materials, if any, be disposed of in 

accordance with law. 

 

19. Let a copy of the judgment be sent to the learned 

District Magistrate, Udalguri for his information as 

provided in section 365 Cr.P.C. 

 

20. Let the case record be consigned to record room 

after completing the formalities. 

 

21. Judgment signed, delivered and pronounced in 

the open court today the 29th day of June, 2021. 

 

Dictated & corrected by me 

 

 

(S.S.A. Rahman)     (S.S.A. Rahman)   

Asstt. Sessions Judge    Asstt. Sessions 

Judge 

Udalguri.      Udalguri. 

 

 APPENDIX: 

A)Prosecution witnesses: 
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i) PW1   Purna Proja. 

ii)PW2   Minor victim girl. 

 

B)Defence witness: Nil. 

 

C)Exhibits: 

i) Ext.1  FIR. 

ii) Ext.2  Statement of victim girl u/S 164 Cr.P.C. 

 

D) Material Exhibits: Nil 

 

Asst. Sessions Judge, 
Udalguri. 

 

 

 

 

 


